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To,
The Registrar General,
Principal Bench,
Hon’ble National Green Tribunal,
Copernics Marg, New Delhi-110001

Sub:- Regading Response on behalf of Respondent no-2 Uttar Pradesh Pollution
Control Board in the matter of O.A. No. 37/2024 in Re: Santosh Singh Versus
State of Uttar Pradesh & Ors. order dated 18.03.2024.

Sir,

In compliance to the order dated 18.03.2024 passed by this Hon’ble National
Green Tribunal in O.A. No. 37/2024 in Re: Santosh Singh Versus State of Uttar Pradesh
& Ors, the response on behalf of Respondent no-2, Uttar Pradesh Pollution Control
Board, Lucknow is hereby attached with a request to put up before Hon’ble National

Green Tribunal for kind perusal and consideration.

Enclosure: As above Your’s Sincerely,

(>

'\6&( g
(Dr.u mmﬁagm

Regional Officer,
Uttar Pradesh Pollution Control Board,

Lucknow
Copy to:

1. District Magistrate, Sitapur.

2. Shri Pradeep Mishra, Advocate for UPPCB.

3. Chief Environment Officer (Circle-5), Uttar Pradesh Pollution Control Board,
Lucknow.

4.  Law Officer-l, Uttar Pradesh Pollution Control Board, Lucknow.

/

Regional Officer,
Uttar Pradesh Pollution Control Board,
Lucknow



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELH]I

Original Application No. 37 of 2024

IN THE MATTER OF:

santosh singh Applicant

Versus

State ofuU.p.&Ors. Respondent(s)

RESPONSE ON BEHALF OF RESPONDENT NO.-2, UTTAR PRADESH
POLLUTION CONTROL BOARD, IN COMPLIANCE TO THE ORDER

DATED 18.03.2024 PASSED BY THE HON’BLE TRIBUNAL.

Sir,

The respondent no.-2, Uttar Pradesh Pollution Control Board,

hereinafter referred as UPPCB, most respectfully showed as under;

1-

/s

That vide its order dated 18.03.2024 this Hon’ble Tribunal has

passed the following directions.

..7. In view of the averments made in the application, we also

consider it appropriate that a Joint Committee be constituted to
verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of the
representative of UPPCB and District Magistrate, Sitapur, Uttar
Pradesh and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate
the applicant and representative of the of the concerned project
proponent, verify the factual position and suggest appropriate
remedial action. The State PCB will be the nodal agency for
coordination and compliance. Factual and Action taken Report may
be submitted within one month by e-mail at judicialngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF......”

That in compliance to the order dated 18.03.2024 the Joint
Committee comprising the representative of UPPCB and District
Magistrate, Sitapur was formed by the District Magistrate Sitapur
vide letter no. 120/0.A No-37/writ petition-232/2024 Dated 16-04-



2024 in which Sub District Magistrate, Tehsil-Laharpur, Sitapur,
District Mining Officer, Sitapur and Environmental Engineer,
Regional Office, U.P. Pollution Control Board, Lucknow were
nominated for joint inspection. Copy of the letter is attached as

Annexure No-1.

That in pursuance to the order dated 18.03.2024 passed by the
Hon’ble NGT a notice was served on 18.04.2024 to the proprietor
of M/s Baba Brick field, Tehsil-Laharpur, District-Sitapur vide letter
dated 06.04.2024. Copy of which is attached as Annexure No.-2.

That the Joint inspection was conducted on dated 23-04-2024 hy
the Joint committee. The Brick Kiln M/s Baba Brick field was found
operating without obtaining Consent to Operate from the State
Pollution Control Board and also the Brick kiln was established
without obtaining Consent to Establishment from State Pollution
Control Board. Copy of the joint inspection report is attached as

Annexure No.-3.

That as per the inspection report the brick kiln was not established
as per the provisions of THE UTTAR PRADESH BRICK KILNS(SITING
CRITERIA FOR ESTABLISHMENT) RULES, 2012 dated June 27, 2012.

The copy of the guideline is attached as Annexure No.-4.

That since the brick kiln was found operating during the time of
inspection without obtaining consent to operate form the State
Pollution Control Board, hence show cause notice has been issued
for closure under section 31 A of The Air (Prevention and Control of
Pollution) act 1981 vide letter No. H10197/C-5/178/0.A. No.
37/2024 Dated 02/05/2024. The copy of show cause notice is

attached as Annexure No.-5.




7- That the brick kiln owner Shri Rasool Ahmad S/0 Buddha Ali,
Village-Karsaora, Tehsil-Laharpur, Thana-Talgoan has established
the brick kiln M/s Baba Brick field without obtaining Consent to
Establishment for the State Pollution Control Board and was
operating the said brick kiln without obtaining Consent to Operate
form the State Pollution Control Board which is against Law. Hence
in view of this prosecution against the brick kiln owner to be

initiated in the court of Special Judicial Magistrate Pollution Court.

Therefore, the response to the Respondent No.-2, Uttar Pradesh
Pollution Control Board, is being filed for the perusal and consideration

of this Hon’ble Tribunal.

Yours’ Sincerely

o) 0 20
(Dr. Umﬁ% Chan aShlm

Regional Officer,
Uttar Pradesh Pollution Control Board,
Lucknow
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«6. Notice be served on the Project Proponent- M/s, Baba Brick Field, Tehsil Laharpur,
District Sitapur, Uttar Pradesh through the District Magistrate, Sitapur, Uttar Pradesh and
for this purpose notice issued to the Project Proponent be sent to the District Magistrate,
Sitapur, Uttar Pradesh by E-mail for getting service of the same effected on the Project
Proponent and sending his report in this regard.
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BY SPEEDPOST A.D/EMAIL

‘z

s NEW DELH]

BEFORE THE NATIONAL GREEN TRIBUNA]
0.A. No, 3712024 '
Santosh Singh vs State of UP. & Ors

"TIOI

1. Stateof Uttar Pradesh
Through District Magistrate, Sitapur
Collectorate Sitapur, 4
Phone: 03862- 242996 .
Email: dmsit@nic.in ‘ S

1 Board .

 Phone: =0 1:2053‘27?‘.0395

Email: ms@uppeb.in - (Respondent No. 2)
3. M/s. Baba Brick Ficld, P _ ; g
Village- Karsyora, Tehsil Laharpur, District Sitapur, RIS '
Uttar Pradesh- 261133 (Respondent Na. 3)
NOTICE

Whereas the above titled Application was listed before the Hon'ble Tribunal en 28.03.202:4\[06,03'
.. of order, & application are enclosed), when the Tribunal inter-alia passed the following order (reproduced
< relevantextracts ontvy- o e : :

 Sitapur, (2) Member Secretary, UPPCB and. (3) the
‘Brick Field, Tehsil Laharpur, District Sitapur, Utta

as respondents no.1to3.
5. The Registry is directed to prepare memo of parties and attached with the same

with the application and to issue notices to respondents no. 1 to 3 requiring them to

file their reply/response within one month.

6. Notice be served on the Project Proponent- M/s. Baba Brick Field, Tehsil
Laharpur, District Sitapur, Uttar Pradesh through the District Magistrate, Sitapur,
Uttar Pradesh and for this purpose notice issued to the Project Proponent be sent to
the District Magistrate, Sitapur, Uttar Pradesh by E-mail for getting service of the
same effected on the Project Proponent and sending his report in this regard

8. List for further consideration on 10.05.2024.."

kR kR
2. ‘Now, take further notice that the above application will be listed for further hearing before the
Hon'ble Tribunal 10° May, 2024, at Faridlot House, Copernieus Marg, New Dellii-110001 through -
physical hearing (with hybrid option), when S{'ou may appear before the Hon'ble Tribunal either in pefs:a._m
or by a pleader duly instructed, and file report/response, as per directions of the Hoa'’ble Tribunal vide

Order dated 18.03.2024.

\ppearance on the date above mentioned, the said

Fapaps
',asggggw NGT
)
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" In view of the facts and circumstances of the case we consider it necessary to have response
from (1) the State of Uttar Pradesh through District Magistrate, Sitapur, (2) Member Secretary, UPPCB
and (3) the Project Proponent-M/s. Baba Brick Field, Tehsil Laharpur, District Sitapur, Uttar Pradesh
who stand impleaded as respondents no. 1to 3. 5. The Registry is directed to prepare memo of parties
and attached with the same with the application and to issue notices to respondent’s no. 1 to 3
requiring them to file their reply/response within one month. 6. Notice be served on the Project
Proponent- M/s. Baba Brick Field, Tehsil Laharpur, District Sitapur, Uttar Pradesh through the District
Magistrate, Sitapur, Uttar Pradesh and for this purpose notice issued to the Project Proponent be sent
to the District Magistrate, Sitapur, Uttar Pradesh by E-mail for getting service of the same effected on
the Project Proponent and sending his report in this regard. 7. In view of the averments made in the
application, we also consider it appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute a loint Committee
comprising of the representative of UPPCB and District Magistrate, Sitapur, Uttar Pradesh and direct
the same to meet within two weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the of the concerned project proponent, verify
the factual position and suggest appropriate remedial action......”
List for further consideration on 10.05.2024,
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